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CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE. BENCH: BANQALORE 

APPLICATION NO.2090/1994 

WEDNESDAY, THE 9TH DAY OF AUGUST, 1995 

MR..JUSTICE P.K..SHYAMSUNDAR 	 . . .VICE CHAIRMAN 
MR..T..V.RAMANAN 	 - 

- .MEMBER(A) 

R..S.CHOPRA 
IPS (Retd) 
No.68. MCHS, 
16th Main BTtl Layout, 
BANGALORE 560 076. 

(By Advocate Shrj..Mahesh R..Uppj) 

Vs - 

1... The State of Karnataka, 
by its Chief Secretary, 
Vidhana Soudha, 	- 
BANGALORE.-.. 560 001. 

2.. The Accountant General, 
Karantaka Vidhana Veedhj Road, 

BANGALORE.. 

3. The Union of India, 
by its Secretary, 
Ministry of Home Affairs, 
NEW DELHI. .. Respondents 

(By Shri.BB Mandappa, State Govt. Advocate 
for R-1 & Shri M.S. Padmarajajah S.C..G.S.0 
for R-2 &3) 

ORDER 

_LLEJi__ _ cEcI  

This case was dismissed for non-prosecution on 
8-
6-1995-. We have restored this application today and 

proceed to dispose of the same treating it as posted today 

for final hearing. 

ave heard the learned counsel for the applIcant, 

te Government Advocate
.  and learned Standing 

the Union of India. In this application wherein 

t is an I.P.S. off icer who had retired at the 

Contd...  
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level, of a Director General of Police (DGP for short) without 

the benefit of the salary of a DGP, commanding a pay scale of 

Rs..7600-8000. 	His point is that for no fault of his he had 

been denied the higher pay scale of Rs..7600-8000 although he 

had worked on posts equivalent to that of a DGP. By the 

order dated 24-10-1991 (Annexure Al) issued by the State 

Government of Karnataka he was promoted as DGP in the 

aforesaid scale of pay and appointed as Commandant General, 

Home Guards and Ex-officio Director and Director of 

Fireforce, Bangalore. He assumed charge of this off ice and 

discharged the duties and responsibilities of that post at 

the level of DGP between 31-10-1991 and 1-8-1992. It appears 

that subsequently he was transferred and posted as Chairman 

and Managing Director of the Karnataka State Police Housing 

Corporation which post he held with effect from 1-871982 till 

he retired from service on 31-12-1993. This, of course, made 

no difference because the post of the Police Housing 

Corporation Chief was also in the rank of DGP commanding the 

same pay scale of Rs..7600-8000.. The fact remains the officer 

did not get the higher pay scale of Rs..7600-8000 and when he 

finally left Government service on his retirement on 

31-12-1993 he left without getting the pay of the DGP despite 

representations made, as could be seen from Annexures-A2 and 

A3 and counsel tells us there are many more. We have taken 

notice of the fact that the officer had not simply remained 

quiesceht when he did not draw the salary of the DGP alhOugh 

he assumed higher office following his appointment as 4Ith. 

He did make representations urging that he be paid the,frigher : 

salary dye to a DGP. 

contd. .3/- 
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t is significant to note that the order promoting him 

as Op (Annexure Al) was an uninhibited one. It did not say 

anything i.e..,whether his promotiQn as DGP and appointment to 

the post in question was subject to the approval of the 

Government of. India as required under Rule 9(7) of the IPS 

(pay) Rules, 1954. In the Karnataka State cadre of IPS there 

was only one, 'post of a DGP encadred. As a result, not more 

than one post at the level of DGP in the scale of pay of 

Rs.7600-8000 could be operated ex-cadre and to be reckoned 

against the State Deputation Reserve without the prior 

approval of the Central Government under Rule 9(7) of the 

I.P.S. (Pay) Rules 1954 	It is a. common ground that while 

appointing the applicant Sri.Chopra and one more officer by 

name Sri Ramlingam, who was senior to Sri Chopra it was no 
I 

where mentiàned that the promotion of these officers as 
-' 

D.G.P. and their appointment to posts equivalent -to that of 

DGP had the prior approval of the Government of India or that 

they would be subject to the approval of the Government of 

India.. As amatter of fact, in the statement of objections 

jootior,s- f.led on behalf of the State Government the 4 
position with reference to the applicant and other officer 

Sri..Ramalingem is sought to be explained and reasons are 

adduced as ito why both Sri Ramalingam and Sri Chopra could 

not be given the higher pay scale attached to the post -of 

DGP. We think it appropriate to excerpt the relevant. 

ns from the counter statement of the State Government 

L. -- 	 tl) which read:- - 	 . 	• 
4f,. 	 s there was only one cadre post in the rank 

_ ( 	 , and Sri M.S. Raghuraman, the officer at 
S1?n1, in the rank, was holding the cadre post 

*(1 	' 	olt and IGP pay in the rank of DGP was allowed 
&) 

	

	t±re Accountant General, only too Sri S.N..S 	• 
"j1uthy -the immediate junior officer, treating the 

/ 	 contd .4/- 
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post of DGP crimes eld by him as ex-cadre post, 
in accordance with the provisions of Rule 9(7) of 
IPS (PAY) Rules, 1954. 	The next two officers, 
viz..R. Ramalingam and RS Chopra •(the applicant 
herein) did not get the benefit of pay fixation in 
the rank of DGP, since they were at Sl.No.•3 and 4' 
in the rank respectively. However, they continued 
to draw pay in the rank of Addl.OGP, i.e..,, in the 
scale of Rs. 7300-7600/-. 

Subsequently due to retirement of Sri M.S. 
Raghuram, Sri R. Ramalingam, was elevated to No.2 
position and acordingly, pay in the rank of DGP 
was allowed to him with effect from 1.8.92.. The 
applicant who was at no..3 position, however 
retired from service on superannuation with effect 
from 31.12.93.. 	Sri S.N.S. Murthy retired on 
1.2.94 and Sri R. Ramalingam, is still in service. 

Since there was no change in the position of. 
the applicant till his retirement, he was not 
eligible for pay in the rank of DGP as per rule 
9(7) of IPS (PAY) Rules, 1954. 

Though the State Government had promoted the 
applicant to the rank of DGP,priOr approval of 
Central Government as required under the above 
said rule, was not obtaineds.. However, the State 
Government subsequently moved the Government of 
India to allow the State Government to operate 
addL ex-cadre posts, in thç rank of DGP.. The 
Government of India was also moved to en-cadre one 
more post in the rank of DGP, which would have 
enabled the . State Government to accommodate 4 
officers in that rank thereby regularising the 
promotion of 	the 	applicant. 	. However, the 
Government of India had, informed that'this request 
of the State Government would be considered during 
the Triennial Cadre review meeting, which was due 
to be held in Oct.94.. 	Further, since the 1:1 
ratio had exceeded, the Government of India had 
advised the State Government to dicontinue the 
addLposts created in this rank. 	However, the 
State Government did not revert these officers. 
Accordingly, the applicant continued to hold the 
post designated in the rank of DGP, but he was 
authorised salary in the lower rank i.e. Addl..DGP.. 

I,. 

From the above, it is clear the reason why the applicant was 

not paid the salary of a DGP was because he could not be."- 

treated;as someone regularl-y appointed to the level of 	 '., 
4!: , 

since no such post was available at that time and .nnë,wa . 

also created later with the approval of' the Governner,t of 

contd. .5/- 	 •, 	':' 
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India. Thupshot of the whole thing is the applicant retired 

from service without drawingthe .pay.o.;a DGP in the scale of. 

Rs..7600-8000. 	The• representation made to the Karnataka 

Government met with rejection as per Annexuere A4 which 

reads:- 

Subject: Authorisation of Pay in the scale of 
Rs.7600-8000. 

Ref: I Your letter dated 1.7.1994. 

In Government Notification No..DPAR.271, 
SPS. 91 dated 24..10..1991, you, were promoted to 
the rank of DGP in the above super time scale of 
IPS 	i.e., - 	Rs..7600-8000 . 	along 	with 
Sri.. R.Ramalingam, However,the Government of India 
in is Notification dated 10.2.89 .had imposed 
restrictions under Rule 9(7) of 'I.P..S.. (Pay) Rules 
1954 According to this., the State Government . can.•. 
operate ex-cadre posts in the rank of DGP'equ'altó 
the number ex-cadre post 'in . that rank. 	For 
creation/operation of additional ex-cadre posts of 
DGP lirank prior approval of Central Government is 
necessary, As there is only one cadre post in the 
State in the rank of DGP, th're is a provision to' 
operate one ex-cadre post only in that rank.' 

Since the ratio 'of 1:1 had exceeded, the 
Government, of India .•. had advised 	the.. State 
Government 'to discontinue the additional posts 
created in this rank. the .State Govt, moved, the 
Govt of India to reconsider the matter and fix 
you pay in the .DGP's pay scale. 	The Government 

f_ 	qf India has, however, declIned to accept the 

	

9r' 	 quest.

LU  

. 

r 	 . 	. 	. 

I am therefore directed to inform you 
4' 	)c6rding1y. 

Government letter explains the position
- 
 and as a 

	

( 	
matter of fact the State Government seemed to be willing to 

assist the applicant but because the Government of India' had 

declined to approve , creation of an ex-cadre-  post it could do 

nothing f or him. Be that as' it may, the fact, remains the 

applicant had worked at'the level of DGP for a period of more 

6/- 
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than 2 years. between31-10-1991 to 31-12-1993. 	He h 

discha;rged the responsibilities and duties of the top most post 

which.had, the pay scale of, Rs..7600-8000. The applicant having 

worked for more than 2 years at the level of DGP was turned out 

without giving the benefit of the pay scale of DGP although he 

had been getting the Additional Director General's pay, which is 

7 300-7600 - 

4.. 	 We think it appropriate to point out that in the 

first instance the State Government had appointed the applicant 

to the post of DGP knowing fully well there was no vacancy. 	If 

at the level of DGP only two posts were availablejn the ratio 

of 1:1 and there were off icérs above the applicant who had the 

benefit of the ex-cadre post it would have been prudent and 

proper on the part of the State Government not to have promoted 

the applicant or any one else at alhto the post of DGP. At any 

rate having decided to do so they should have atleast put the 

officer on the alert by inserting a clause in the 

promotion/appointment order itself stating that the 

promotlon/appojntment would be subject to the approval of the 
- 	.., 

Government of India No such thing was done The applicant was 

blindly promoted and appointed.. He, of course, assum?d charge 

and functioned at the level of DGP without getting thé\ pay o, 

the posts he had held. 	It was wrong on the part of the 	/ 

karantaka Government in promoting the applicant as DGP ànd: 

appoihting him in a non-existent vacancy. &e now grieves is the 

fact that he was to work antd in the end turned out with empty 

hands by pointing a finger to the Government of India for not 

creating an extra post into which the applicant could have been 
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'71D 
fitted. 	

v4icte& We find in para 8of the reply 

statement oftheState Government, which clearly mentions that 1. 	 .. 	 ; 	 . 	 ... 

for creatjn the post to accommpdate the applicant prior 

approval of the Government of India was not btained. Then the 

State Government subsequently moved the Government of ,India but 

the Government of India did not clear the proposal and instead 

advised the Government of Karhataka to discontinue the 

additional Posts Created in the rank of the OGP. Even so, the 

State Government Continued, the officers in posts at the level of 

	

DGP despite lack of sanction 	This clearly shows that the 

Government of Karnataka had been totally, indifferent to the 

Situatjon- Being fully aware of the fact that the appointment 

of people like the applicant'and others ir Posts or 'OGPbe,ond a. 

certain limit! required speial approval of the Government .of 

India nonetheless having acted in the absence of such sanction 

the blame for this faux pas rests •sqarely' on the shoulders of 

the State Government But blaming 
:the State Government will not 

bring any slace to the applicant who discharged the higher 

duties and responsibilities in posts at the level of OGP for 

over 2 years before he retired finally Without being paid for 

discharging such higher dutj.e and rePonsibilities 

In the Ci.rcumstance, we think it approprjate'that 

t4 even now the Government of. India,. *Gould make an order as they
,  

certainly hav4 the Power and authority to give ex-post facto 

sanction for. creation of one or more .ex cadre posts and if it 

,".
nece:sary they could even take recourse to powers for - 

the All India Servides (Conditions of service-

Rules, 1960. Accordingly, we hereby direct 

.t( 	
) 

Aid 

-C, 

, 
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the Government of India to consider the case of the applicant in 

the light of the facts indicated above and pass appropriate 

orders so that the appointment of the applicant to the post at 

the level of DGP may stand regularised and he thereby get the 

benefit of the higher pay of the post of DGP for the period he 

had worked as DGP. 

5. 	
For the reasons mentioned above, this application 

Succeeds to the extent indicated.. The Government of India is 

directed to take a decision in regard to the grant of approval 

to the creation of an extba post or posts for regularizing the 

appointment of the applicant within 6 months from the date of 

receipt of a copy of this order by the Government of India, 

ie, respondent no..3 

-... 
MEMBER(A) 	 VICE CHAIRMAN 

TRUE Copy 

SecticV Offiee 
Central Administrative Tribunal 

Bangalore Bench 

Bängalore 
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- 	- 
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IJ THE CENTRAL ADMINISTRATIV' TRII3UNAL 
T3ANGALORE BENCH 

BANGALORE 

I: 	 M.A.No. /96 
I,t tha- O.A.t%Jo. 2090/94 
In 	ma.-t-t 	o4 

SJt't.L R.S.C/topw 	 App_Jea.tvt 

V/4 

	

U01 g O.th414 	 4por14eti 

MflSC. APPLICATION ON BEHALF OF RESPOt.WENTS FOR 
EXTENSION OF TIME IN COMPLYING WITH THE JUDGEMENT 

Mo4-t RQ..-.6PQCt4U..-UY 4h..owh. 

That the. aboue, o&Zg;-nzLt appUcot.on wa-6 

dec)de% Zr 	T'LZbiknat on. 9.8. 1995 and a. copy 

o4 Ju4ge.nier-t. wa-6 4ce)ve4 in t-ke, 	concene4 

4ec-t-Loit o4 MHA. 

That the. Tbuta2 paUy. ct-Uowe..d the.  

o'AgLvta.L a.pptLci.on- 	 -aLLa. w)Jt -ttte 

4oUow-Ln-g dL'teW.on.4 

In. 	.t!te, 	eLcwn4.ta.n.ce-4, we. 	-thLn.k 	it 

ctp 40 p4.th.-te. d ep o n-ent tIta-t eu cn ito w .the. Go u 	vne.n-t 

64 	Litd-Lct, 	couLd ma.k.e a.it 	o'4e.' 	a.- they 	cth.-üiLy 

ka.ve. .tIte, 	poiTh 	and tho4-ty to g-.Lue. 	e.x-po4.t 

40-cto 40-tc_t.-L0 L 	404 	CQ--L0n- 	04 one 	o-'. 	moe. 

e-x.-ca44e 	po-64 and i4 it be.come.4 -a'.y 	.tlte.y 

e.ve.n 	'e.cou.i'e. to 	powe.' 4o'. 4eo..-t-oIt 

uJvde.4 t/te. 	AU 	In-ct-La. Seu.-Lce- (Cot d-t--Lon.-6 	o4 

TiR) Se.'vLce.- 	Re.4Ldua.'ty ma.-tte-') Ru2e-, 	1960. 

(K. ANANDA KRYHNA,.: 

ST 

Under 	Secr:aY 

MritrYOf 	
/-•I 
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Aco4dLng.P...y, 	we. Ite.'e.by d-L'e.ct th.e. Gouen.inertt o4 

I,tdLa. to co?t-SA.4Q 	the ca4e, o4 the. a.ppton.t -Lit 

tJhe, tLght o4 the, 	c.t-6 -Ui4-Lca-te4 above. attd pc4 

app4op'ate. o4deA2 so tlta-t the ctppon.tme.tt-t o4 the 

appLLcant to the, pot at tIte 	o4 DO? nia..g 

4ta-n.d e.gw€.cv,L-4 an.d h,e, the.'e.by ge.-t the. be-Lt 

o4 tite, hLgIte.-'t. pay o4 the, po4t o4 DO? 404 the. 

pe.'t.-Lod Ite, had wo'th.e.d aJ.. DO?. 

Fo't. the, &e."onz men.-t.Lone4 ctbotie., th-L-

apptLca-t).on. 4ce.e.d4 to the, e.x-te.n.-t Ltd-Lca.-te.d. 

The. Go u e.nie.tvt o4 1 rLd-La -L6 d'e.cte.d to take a 

de.c-L-Lon -Lii. 'te.gcd to the, g4on-t o4 app4oua2 to 

the, ce.at4.on o4 an QX..t't PO).t O1C po4 	4j4 

4egu2a.&4-Ln.g the, appoittme.ttt o4 the, ctppcaitt, 

w-Lth)tt 6 montit 	4om the, date. o4 4Lpt o4 a 

copy o4 tki,6 o,,zdet by the Go'n.merL.t o4 1itdLa.. -' 

4 	 1&cL.. 	 1 

• That the, jwdge.nie.n-t a.n4 o4de.', dt. 9. 8. 1995 

o4 CAT, attga2oe. 13e..n.cIt, 8an.ga2oke, pa4e.d -Lii. 

ApptLcat.Lort. No. 2090/94 wc 	-Ave.d Lit the, 

con.cen.e.d 4e.ct-Lom od  the. MHA ott 28.9.1995. 	It 

t&,a.- e.x.wnrtcd ccvtewUy a-nd 	eate.-' 4Le. wa-h 

4e.it-t to MLnL-6y o4 Pe.'onne.t, Pu.btLc Gaitce. 

a-nd Pe.n4A.on4 4 o'. th't comme.nt-e. Ate obtcz.LrtLng 

v.ew4 o4 VOPT, the, 4-LLe. wa--s 4en-t to MLttL-t'ty o4 

Law 4o4 UteL'z 	op-Ln.Lon. on. 	the. -ega.t 	-L-a.e.- 

-Lrwo,e4 -Lit the, 	 o4 the. CAT'4 o4de4/ 

judge.nie.nt datd 9.8.1995. Howe.,e.', MLnLt'g 

TT Ti) 	o4 La-W %eue6te.d 	404 	c-ta-Ln. 	a4d-L-t-Lotta2 
, ANDA 

Cl 
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.14 o-'tma.-t-Lo n. wkcJt wa-6 po ij-Ld ed 	.to .th.ern an4 

tIteWt. MLtt-L6y 04 Law o4 't,e4 tIte' comnieitt 

and 	ee4 	ma-te.x to Le.axn.e4 ASG 4o.,L 

op-Lit-Lort ega'4-Lrtg 	-L€ng on, owe. ci4 SLP 	Ln. 

he Hort'be. Sup.,Lene. Cow't o4 £n4-La.. Lecn.e4 ASG 

opLrtd -tita--t t wc a- 4Lt 	 LLn.g SLP, a-n4 

the ma--tte 	wct- a-cco4dLn.gy 	-wed to tke, pen.cJ 

a-cLuoca-3 	4o dn.g the. SLP. 	A't 	e-Lp.t o 

d444t SLP it wa.4 t'e..tte4 by .tk-L4 R-6pon.dent a-n4 

a-cco4dLn9y SLP wa 	4-Led Ln tke, Reg)4y o- 

Hon.'b. Sp'r.enie. Cow't on. 7.2.1996 cJortgwL.tk  a-n. 

a-ppca.tort 	O4 con.dona-Lom o4 dea-y i.rt 	A.ng 

he. SLP a-n.d 	a-pptLc.o-Lon. 40 	ex-po4 	6ta.y. 

Hon.' 	Superne Cow'ut tL4-ted the, ma-t-te 4o 

26 . 2. 19 	and 	4u..ed n.oice a-cco.,rdLmqZy to aLt 

- 

con e-'.n.e%. 

Th.a..t the O4de'i.,/Y4gernen.-t da.te..d 9.8. 1995 

o4 h.-L Hon.'be. CAT wa to be. mp-€e.me.n.te4 wtk-i,t 

6 mon.th 	4it.om  -the, date, o4 	o4 a- copy o 

h.L. otde..,L by 	the. Go 	n.nie.n.t o4 Irut-La. 	ft -L-J.. 

4wbmtte4 that, irnLite. ..tive. p't.-.Lvate. LW..ga-vt.t tke. 

maLte.n 'ce2at-Ln.g to -the. Gov-t. 	a-'t.e. 'e.que.d to be. 

on.de'e.d at 	a-Lou 	.te.v 	a-n4 iJutt on.ty a- 

de.cAon. i.4 thite.rt to -Lmpte.me.n.t the, ju4ge.me.nt o,i. 

oJte.'wJe. to 4Lte. an .SLP.. TIte. p'oce 	o 

4,e4e.4,,r-Zng .the. pa-t-Lcu2a',.. SUe. /om one, Ve.panie.n.t 

to a-n.o-tite 	-L- a- time, eonwn-Ln.g 	a-n4 -thL 

e.a.d to d e2a-y. 	In. the, n.ta-n.t ca--6 e. a2 o it 

3 
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cuowLd be. e.ii-Lde.nt 4om t.Ite. 4oUowLng t1'utt deJy Ln 

tkthg a 4..rui2 vLe.w Ln. the, ma.-tte.n Ivi-. been ca.u-6e.d 

due, to u.ntv oLdabQ. cwi4a.n.ce.-6 ct4 LndLctte.d Lm 

th.e. ChonoPog-Lcc2 Sta-te.me.n.t o4 e.ve.it-t4 a.,6 pPace.d 

at Arute.x.w't.e. - II. 

A,6 	tJv 	-'-Q- P0 rtd QJI-t 0 ft ffie.'_4, has g ot a 

vey good ca-e, c..rtd a the, matte.,i L4 o4 ).mme.n-e. 

Lmpoo..ttce. Itcu.'Ln..g 4 ct 	4e.ct.ch-Lng 	coe.tcLe., 

e4e.c-t)..ng pubtLc 	-e.t Ln ge.rte.'t.ci artd Itwge. 

Go u. 4e.V e.rtwe. -La pa 	cu2vi., it wc de.cAAe.d to 

4-Lie. a SLP be.4o4e. .the. Su.p4e.rne. Cow'L.-t o4 	Ivd-La. 

H ow e.0 e, -Ln p).te. o4 ct-U out e 4 ot4, the, .6cAuAitLg 

a.jtd ohei. 	conite.c-e.d 	p'oce.-!.-s 	cou2d mot 	be. 

compie.-te.d, 	and he.nce. 4ome. de2ay. Hctrt'bie. 

S.up4e.me. C ow't.t tLte.d the. ma-tte.-'t 4 o 	26. 2. 1996 ctnd 

h.aie. -L-u.e.d 	n.o.t-Lce..6 	ao'td-Lngiy, 	-to 	a..0 

coftce.n.jte.d. 	Howe.je.'t, Cotvt h.a4 n-ct yet pie.ce.d to 

g-'utit-t e.x-po4f6 4-tty to JUte, opeaLort o4 thLA

Hon-'b-€e. CAT'4 jwdge.me.nt/o4de.' a4 't.e.que.-te.d 4o.,t by 

th-J4 'tponde.ttt. 

Howe.ve.-'t, M-Ln-L-6tg o4 Lctw have, been 

4e.qwe.4te.d to move. Le.a.'we4 ASG to oba)rL ct 4-tALy 

4-'om the Hon'b-€.e. Su.p4e.Ine cow'.-t a.-4 pe.'c. Anne.x.w'te. 

LII. 

(o 	t) 
	 In. 	v-t.e.w 	o4 	the, 	4bm 	.-con--!. 	ma4e. 

(. ANANDA KL 

	

	 h.e,e-Ln.a.bove., .L-t -L mo4t 'e.4pe.c_tuLP_y p-a.ye.d th.a.-t 

4,ulttkuz. 3 m o nth-.6 tme, ma.y k-Ln.diy be, gta.nte.d to 



ç 

o ena Ze tkem to ob ta-Lm ztay t o 

-the opQ.iuxt-i,.on. o4 	CAT4 o4d', dt. 	9.8.1995 	o 

ohe.-'r.w46Q. 	.to 	 mat.te. 

mpmto, L 	 Hon,' bZe, ScLp,,reme. couAt  

dL'eet- a.cod-Lttgg. 

For this act of kindns the repondits 
shall ever pray. 

DONT 

K HIS H NAN) 

Under Secretary 

Iftlotly of Home Affair3 
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II 

7! 
()ERLFLCATLOM 

£, 	K. An.vtda KL-6Ivw.m w o'th).ng a-6 U n4 e.'. 

Scetay 	.the. MLii).'y o4 Home. A44aL-'t-6  do 

ke'tby v'tLLe4 .Uta.t -the. ontt-.t o4 tke ptgo.Lng 

M • A. 4 o' 	non. o4 Lnie. aie. t'we, an4 co'xect 

bd on. 'o'd4 artd n.o pcvL-t o4 it is 4a.Le, and 

n.oth...utg mate't.-Lat has been.. ona.)ed 	'4'om. 

Ve'L4Ld at Nw De2h, h-L dctg o4 

R-pon.dn.-t 
T8') 

LANANDA KRLHNAN) 

3T 
Under Secretary 

iitry of Homa Aff&r 



CENTRAL ADv1Th ISTRATIVE TRIBWAL 

BPNGAL.ORE BENCH 

- Secind Floor, 
Commercial Complex, 
In d iran ag a r, 
BIAN.GALE - 560 038. 

ID at ed 

A(PPLICATICN NO. 2090 of 1994. 

APPICT(S) : R.S.Chopra, 

V/s., 

RESPQ\DENTS 	: Chief Secretary,State of Karnataka, 
Bangalore and two others., 

To. 
- .4 

Sri.Mahesh R.Uppin,Advocate, 
No31, Guru Krupa,Srikantan Layout, 
High Grounds,Bangalore-1. 

Sri.B.B.Mandappa,Advocate for Govt.of .  

Karnataka,Advocate General's Office, 
KAT Unit,BDA Complex, Indiranagar, 

Bangalore-38. 

Sri.M.S.Padmarajajah,Sr.CGSC, 
- 	 High Court Bldg,Bangalore-1. 

P2.2L9_2Lin 

Subject:— Forwarding of copies of the Orlers passed by 
Central Administrative Tribunal,Bangalore_38., 

A 1 cory of the Order/Stay Order/Interim Oder, 

passed by thls Tribunal in the above stated applicatij(s) 

is enclosed for informatisn and further necessary action. 

The Order was.pronounceá on291h Mrch.1996. 

- 	 ')UY'11~udicial Branchc-s. 
 

k-- 
' 	

L-- 
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Otice Notes 	 •Odre of T,buh:. 
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2.9496 

• 
Ode 

Ieabeo1ito1y rin4 io 	mde to 

ej 	tcd.t . :!ttA. 

* ''G TRUE copy 

~::T iectl Sect  

Cefltr?l Administrative Tribunal 

J. 	,Bangalore Bench 
Bangalore 
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